
CAT/J112 

INTHE CENTRAL ADMINISTRATIVE TRIBUNAL 

• 4 	 X( 
NEW BOMii iNCH 	 () 

ME 
Wi 518/87 

DATE OF DECISION 14.6.1989 

Shrj R.C.Desai 
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Union of India and others 

Shri N.K.Srinivasan  

Petitioner 

AdvocLlte for the Petitioners) 

Respondent5  

Advocate for the Responacut(s) 

The Hon'bleMr. .B.Mujumdar, Member () 

is 
The Hon'ble Mr. P.S .Chaudhuri, Member (A) 

. 	1. Whether Reporters of local papers may be allowed to see the Judgement?\/c 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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BEFORE THE CENTRAL ADMINISTRATI/E TRIBUNAL 

NEW BOMBAY BENCH, NEW BOMBAY 400 614 

Tr.A.No. 518187 

Shri R.C.Desai, 
Head Travelling Ticket Examiner 
in the Anti—Fraud Squad of the 
W.Rly, At Churchgate, Bombay. 	... Applicant 

1.. Union of India through 
The General Manager, W.Rly., 
Churchgate, Bombay 400 020. 

2. The General Manager, W.Rly., 
Churchgate, Bombay 400 020. 

CORAII: Hon'ble Member (J) Shri M.B.Mujumdar 

Hon'ble Member (A) Shri P.S.Chaudhuri 

4 Appearance : 

Applicant in person 

Shri N.K.Srinjvasan 
Advobate 
for the Respondents 

 

 

ORAL JUDGMENT 

(PER: M.B.Mujumdar, Member (J) 

Dated: 14.6.1989 

! I 
Heard the applicant in person and Mr.N.K.Srinivasari 

for Respondents Nos. 1 & 2. 

2. 	The applicant states that in view, of the judgment 

of the Ahmed•abad Bench of this Tribunal in Tr.A.No. 135/86, 

the present Tr.A.No. 51 8/87 does not survive. The applicant 

therefore reqiests that Tr.A.No. 518/87 be disposed of as 

he has filed another U!.NO. 247/87 for callenging the 

'LJ 
order of General Manager which was in pursuanbe of the order 

of the Ahmedabad Bench in the said application. Hence, we 

pass the following order in this caset 
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0 ROE R 

Ir..No. 518/87 is disposed of as it does 

not survive now. There will be no order as to 

costs. The stay granted by the High Court by 

order dated 9.12.1985 is vacated. 
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(P.5.Chaudhuri) 
Iviember (i) 

:  

(M .8,'  Vqmdar) 

F/I 


